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in. the plant as well as in the security house
that could be easily heard up to the fire
station.

(ii) Use of other flammable materials is
avoided in the area.

(iii) The quantities of fire extinguishers
have been reviewed in detail and have been
increased to suit the needs.

(iv) Fire drills are arranged to all the
employees regularly to familiarise them
with the fire fighting operations.

Besides, the above, the recommendations
made by the Nuclear Fuel Complex Safety
Committee have also been implemented.
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MR. CHAIRMAN: Now, Question No.
144.

Mr. Dinesh Goswami. Not here. Yes, Mr.
Kalp Nath Rai.

tThe question was actually asked on the
floor of the House by Shri Kalp Nath Rai.

[RAJYA SABHA]

to Questions 4

Supply of Jet fighters and missiles by China
to Pakistan

+144. SHRI DINESH GOSWAMI: SHRI
KALP NATH RALf

Will the Minister of DEFENCE be pleased
to state:

(a.) whether Government are aware that
China is supplying latest jet fighter aircrafts
and modified grou*d-to-air missiles to
Pakistan;

(b) whether this arms supply b> China to
Pakistan has increased the danger of Pakistani
attack on Indian territory; and

(c) the steps taken by Government of
India to strengthen country's de.
e forces in the light thereof?

MINISTER OF STATE IN THE
MISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Government
have seen Press Reports to this effect.

(h) an<i (c) Government of India
constantly review all developments including
unusual  military  build-up in  their
neighbourhood, to assess their likely impact
on the security and defence preparedness of
India and our Defence Planning lakes care of
such contingencies.
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SHRI NAGESHWAR PRASAD SHAHI;
Sir, it is not in the public interest to conceal
the fact.

[27NOV. 1980 ]

to Question* 6

DR. RAFIQ ZAKARIA: It is for the
Government to decide..
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MR. CHAIRMAN: I think
discretion must be left.

SHRI NAGESHWAR PRASAD
SHAHI: That is all right. But this is not
discretion. This is concealmen' the fact from
the country.

SHRI OM MEHTA: No, 0.

DR. RAFIQ ZAKARIA: It is a mattes
concerning defence and it is such a delicate
subject.

SHRI NAGESHWAR PRASAD SHAHI;
Mr. Zakaria, do not intervene

DR. RAFIQ ZAKARIA: What "don't
intervene"? It is a matter concerning defence.

SHRI NAGESHWAR PRASAD SHAHI:
Mr. Zakaria, do not intervene.
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MR. CHAIRMAN: You see, some-
measures of discretion must be there
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(Interruptions)

MR. CHAIRMAN: It really does not arise

out of this question. I rule it out.

SHRI J. K. JAIN: Please see part (c) of the

question:

"the steps taken by Government of India
to strengthen country's defence forces in

the light thereof."

MR. CHAIRMAN: It is too far away. Mr.

Pande.
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to Questions 8
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SHRI VIKRAM MAHAJAN: This should
be expunged from the proceedings.

MR. CHAIRMAN: Please sit dowmn,
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(Interruptions)

SHRI SHIV SHANKAR: He cannot be
allowed to proceed.

MR. CHAIRMAN: Shri Rameshwar Singh,
please sit down. Everybody sit down.

AN HON. MEMBER: The supplementary
should be expunged from the proceedings .

MR. CHAIRMAN: Please sit down.
Bxpunction cannot take place unless there is a
definitely unparliamentary word. I shall take
that into consideration what should be
expunged.

SHRI VIKRAM MAHAJAN: It must be
expunged.
(Interruptions)

MR. CHAIRMAN: Just a minute. When. I
am standing, nobody shall speak and nothing
shall be recorded while I am on my feet. This
sort of thing would not go on with me. I give
the directions to the Reporters. Thfr moment
you see me on my feet, please record only my
words and nobody's. Now, Mr. Rameshwar
Singh, you have taken that very far. I don't
think the Minister is called upon to answer
everything which you alleged in the' House.
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SHRI SHIV SHANKAR: Mr. Chairman,
Sir. ..
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(Interruptions)

DR. RAFIQ ZAKARIA: Sir, you must
listen to the Law Minister.

SHRI PILOO MODY: The Question Hour
is not for Ministers.

SHRi* SHIV SHANKAR: My submission
is, once you haye given a verdict that it i
unparliamentary, I request you to expunge it.

MR. CHAIRMAN: I shall consider
it.

SHRI SHIV SHANKAR; You are pleased
to observe that it is... (Inter-
ruptions)
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SHRI PILOO MODY: He has not said
anything of the sort.

SHRIMATI INDIRA GANDHI: He cannot
make baseless allegations,

MR. CHAIRMAN: 1 will see and
expunge it if required. Please have
that transcribed immediately and

bring it to my Chamber.
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MR. CHAIRMAN: 1 know how to conduct
the House. I don't need your assistance. Please
sit down. You have* no business to interfere
when I am talking. So far as this question is
concerned, it shall be passed over now. Now,
we will pass over to question No. 145. Mr.
Rameshwar Singh, you are bringing in
extraneous matters and they disturb the tempo
of the House, the time of the House and take
away the time of the nation. We are here to do
national work and not this kind of a thing.
(Interruptions)- Now, Question No. 145.

, Mr. Rameshwar Singh, you bring in other
entities into the discussion. (Interruptions).
No. My ruling is do not take down anything
that Mr. Rameshwar Singh is saying. He is
challenging me and I do not like these chal-
lenges. I rule that the question which Mr
Rameshwar Singh asked went outside the
limits of the original question and, therefore,
it shall not be answered.

Now. Question No. 145.

*145. [The questioner (Shri T. Bashecr)
loos absent. For answer vide cols. 33 and 34..
infra].

*1'46. [Transferred to the 3rd December,
1980],

[RAJYA SABHA]

tp Questions 12

Excess capacity created by Multi-
national Corporations

+147.SHRI SADASHIV BAGAIT-
KAR:
SHRI NAGESHWAR PRASAD
SHAHI:f

Will the Minister of INDUSTRY be
pleased to state:

(a) whether any assessment has been
made by Government in respect of the excess
capacities created by the Multinational
Corporations and big houses in certain sectors
and the 1111-derutidsation of the licensed
capacities by them in the other sectors;

(b) if so, the details thereof;

(c) whether Government have legalised
the excess capacities created by the
Multinationals and big houses;

(d) if so, the reasons therefor and its likely
impact on the small sector in so far as
production of the reserved items is concerned,;
and

(e) what steps are contemplated by
Government in respect of the undertakings
that have not even installed their licensed
capacities or are under-utilising the capacities
with names of such undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (e) A
statement is laid on the Table of the House.

Statement

(a) and (b) White no specific exercise has
been carried out by Government to determine
excess capacities created by MRTP/FERA
houses or underutilisation of licensed
capacities, production by some undertakings,
including MRTP/FERA units, has not been in
line with licensed capacity. With a view to
stimulating industrial production, to sub-serve
the national interest, especially in crucial
areas, Government, in 1975, notified proce-
dures for recognising installed productive
capacity. In respect of MRTP/

tThe question was actually asked on the
floor of the House by Shri Nagesh-war Prasad
Shahi.



